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CEN TRAL ADMINISTRATIVE TRIBUN AL PRINCIPAL BENCH
NEY DELHI.

g,g,no.wuﬁssg J

New Delhis this the 75L day of augusty 1997,
HON *BLE MR, S. R.ADIGEWM em8 ER(A)
HON 9BL E MRS, LAKSHAI SURMINATHA, nems er(J)
e e

b rking a8 ST ﬂaﬂ.tot Intelligence Ingpector
in the Directorate of Economics &

statistics,
ministry of agricul turey
New Ddu oooooooomplicgto
(By Adwecates shri T.C. Agarval )
Etell'
Union of India through

1. Secretary,
ministy of Agricul ture,

pepartment of agricul ture & poperation,
Shastri Bhawaf
New Delhi - 116 001

2, The Directer of gonomics & Statistics,
Mministiy of Agre & operation,
shastri Bhavan
Moo Delhi = 110 001 v v oo Rasponden t8¢
‘By Adwecates shri N.S.Mehta )
ALOMENT

N'S GEM

ppplicant preys for his reqularisation
as Sr. Marketing Intelligence Inspecter f rom
the date of his continwous officiation as
such or from the date his immediate junier

was promoted, with consequential benefitse

2. adnittedly spplicent, who was wrking
a8 Marketing Intelligence Inspector in the
pirectorate of Economics & statistics, Ministzy
of Agricul ture & woperation, New Delhi was
p romo ted as Sr. Marketing Intelligence Inspector

on purely temporary and adhoc basies wee.f, 23.2.79



o 2 = }‘5
and was subsequently regul arised wes.fs 29.11.,88,

3. In this connection, respondents File
No.7(7)/92-Est(I)I€S was shown to us, Notinmgs

at pages 38=39/N in that file make it clear that
respondents themselves conceds that Shri K.B.K,
Jein & Ors(Research Investigators(Gr.I) which
l1ike Sr. M,I1.I is also a fesder post for induction
in 158 GreIV) who had Piled OA N0.943/89 , were
allowved the benefit claimed by applicant, and
based on the judgment in KBK Jain's case (Supra).
shri George Thomas , Sr, M.I.I had filed OA
No,79/92, shd he was also given the smme benefit
of regul arisation to the post of Sre M.I, I

from the date of his adhoc officiation vide
judgment dated 30,11,93.

4, Under the circumstance wvhen simil arly
situated persons like sgpplicart have been
granted the relief preyed for, it would be
artbitrary ond discriminatowy to deny spplicant
the relief prayed fors

S. Under the circumstence the OA succesds
and is sllowedd Respondents are directed to
consider regul arising epplicant a8 Sr. MII

from the date of his adhoc appoin ment as sueh,
vith consequential benefits, Necessary orders

in accordance with rules and instructions in this
regard should be passed by respondents within 3
moaths from the date of receipt of a copy of this
Judgment. No cmsts,

Sl e Snstn ek
( MRS, LAKSHMI SuamINATHAN ) ( S.R.ADIGE )
mEeMBER(D) M EMB ER( a)
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